


Report of the Jolnt Gommlttee of cpcB, HspcB and GsIR-NEERT Incompllance of Hon'ble NGT order dated zo.11.2olg in the matter ofoA No.738/2018; Satpar singh, sarpandr, Gram panctravat srnghpura
ll{anar Panipat vercus Indlan oil corporation Limited, panrpat
ReFn*y

Hontle NGT In fts order dated 26/11/2019 (Copy attached as Annexure-t) observed
ard directed as under:

'As tqatds llabtllty for quanfum of ' ,'tpngdm, uE ptopse to onslds the sann
-af f/rc bts stage, aftv nwry randiat ejon fot ,&vdbd, of sironmant
afl ot@ine of twnts, Aas Oeen bks, by t e untt,

we @ aE e-@s fv iltwu,nttwtt vulztdt ae atn& inainpus and wt Hr
lrat. fu fu, sd*s pinEcr ort No doubt the sts,ts- rcB ht giwt revid mtwft
s&tsd b abin uditios, but 

^m rn ttre raft.i- rcpft aE fuE rcB h6
Aplesfza fudwrffiid meas.trer'. Ewt Dqutyconn9lona, hni4tlw
*gge mndtal n'pstts. r*t s.d, wdat neaturg b Etcan ffirrinfir, Trlr-

-bht dornnitte- of ffi, sFlb rcB and NEEEI nay verify the latg frtus of
unpliane within orre mmh and girc b Ht rryrt. The Ndat Agetcy wiil be the

fuE rc8. The rcport may h fumisttd by emair at judiciat*gtt@gov,in by
31.0r.2020'

The Joint Commitbe comprlsing members from HSPCB. @CB and CSIR-NEERI visited

the site frwn L4/0L12020 to 15/01/2020 and observed that no progress has been made

by IocL touards rcstoration of environrnent and lmplementation of the

reommendauons given by the rnembers of the joint committee. The jotnt committee

requested IOCL to ptovide the compllance status alongwith other related inhrmation.

Hourener, the statement ilbmltted by tOCt didnt indlcate any actions taken on the

rccommendations/*ggetions of the Joint Committee. The cammittee revisited Sre

site ftom 12.02.2020 to 14.02.2020. The Compliane status as provlded by IOCL to

the Committee during Inspection Is attached as Annexure-2.

The obselaUons of the Joint Committee recorded during both he visits have been

consolidated and are oresented as under:
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tlrr Jolnt Cornmltta.
rnd l,lornbur ot tlrc
JolntComhtao

To stop Xleg-d
dlsdrarge Inb the
thhana draln

l5/1V2018 HSPCB has grarted revlsed Consent to Opente
hr the dbcharge of 255 m3/ty of treated
elfluent ftorn PTA plant In to Thlrana draln videCfO flo. HSrcB/ConsenV
313105619/PITCrO679658 dated 2SFl2aLg
with the ondtfon that the lnd$OT wttt
obEln permlsslon from Itrtgadon
departnanC for tha dlsdrarye of the
trteshd PIA effiuent Into lhe fhfuzna
dnln(Annexurc"3)

IOCL started disdrarge of effiuent into the
Thlrana drah w.e.f 18/8/2019 as intimated by
IOCL to Regional Offie of hSrcB v|de tetter
No. PR/HSVHSrcB/Z019 dated 19.08.2019
(Annexure+)

Hontever, the IOCL has not obhlnd

drain.

In viarr of the non-compliance of the ondibwr
0f Corsent to opefaE by IOCI- Regicral ffice
0f HSrc8 has iss.red reminder letters No.
HSPCaTpXl2grgla4H dated 15/tr/2019 ard
No. HSrcB/ppV2019/z%8 dared Zz lr2l?lots,
requesting IOCL to pnovide the pennission of
Inlgadon Departrnent for dlsdraging effluent
into the thirana dnin (lnnexure-S
and 6). However, rp permisslon lefter hc
been nrbmited by IOO-

Now, HSKB has lssud letbr b 1OCL

naaessary adon wIA be initiaW as perdn prcvlstons of Water Ad $il(Annexure-7)

It *r also Infumed by the Regional Offlcer,
H.Src.B, Panipat that Inigaflon Oep.rt *l h.i
also Feen requested to prwirje copv oi tn.
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mtr1n_sranred-@dlTh:gtne Lffiuent hlo ure Thtrana drainvide btter No. HSpGB/pR/2020/'iocs a^r^^

dnln on 14.O7. 2O2q the.foht Contmittae

The disdrarge of the effluent in to the Thirana
drain was recorded by the pint committee In
the preseice of RO HSPCB panlpat (Video'rs
atbclrcd).

It was inbrmed by RO HSrcB panipat the
Consent b Operate was grarrted to tre
Naphtha Cmder unit only for Req@e and
Rq:se of thetreated emuentand no permisjon
has been granted for the disdrarge in to tle
Thlana Draln to tfils unlt.

After obsewing disdrarge in b the drain, the
commlfree asked tlre representadve of the
IOCL to come at discharye point so that Sampte
could be dlected in the presence of the
represenbtve of the unit. &rt, by the time, the
representaUve of IOCL came at $te, ardlrer
team of IOCI Naph$n Cracker unit stopped the
dlsdrarge by blinding the pipe wibr the hdp of
MS plate. Phobgraph ot the team & the
vehlde by whldr they anived attadred in
Annexure-17.

Thereafter representative of the unit came and
informed $at he effiuent drsdrarged into
Thirana draln is Storm Water from Naphtha
Crader Unit.



It was obserrred that number of jet sprinHers
were hstalled In the pord ard on enqulry
Naphtha Crader unlfs offidal stated that U|;
jet spinklers are Installed to redwe th€ gOD &
C@ lerel of the effitrcnt $ored in the pond.
(Photog.a ph atbdred ln Annexure- 17),

The sample of tfrc effluent stored in the storm
water sbrage por6 ollected on 15/12020.

The |fnt ornmiuee also r+hspected the
disdarge point of Naphtha Gader unit in
thlrana drain on 15.01.2020, whicfi was fotnd
non operational. Hovrwer, itwas observed that
stagnated ffiuent b having odour and
therefore the smpte of the efruert of Thirana
draln at 1(X) meters dorvnsteam of ste
dlsdnrge pornt was cdlected. go$ the
samples i.e sample @llected ftom the storm
water pond and the rmple olleded frorn the
ThFana drain were sent to the t-aboratory of
HSPCB fior anatysir

The rcsalls of analyst:s of futh the

HSPCB has iEsued Evo show drEanotis vldc Na 3t2g daW
t7.07,2O2O and ila g3Lt daN
7O-O22O2O fw on a@ant of nan_
ampliance of andidotts of alnsrtnt b
opente gtanhd b flaphtha Gz*er llnlt

The unlt needs to
nuke ananganent to
@veJ all open
potmtial sqrraes of

llot implemenW as qr M
As per IOCL instrllation of VOC recovery
system at ETP t & 2 is oQeced to be
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As ps IOQ. EOI for stu**tg he fNullty to
orry tE poltsttfrtg Ntd A (UnEaH cfrudrt)
will b puHiCtd by Agil 2020 ed M qz

ilp q.tsne af EOI, sltable ada wlll be
lnldad byM,2020.

efiuent Eestmcnt
plant and rccovcry of
VOCs after carryirg
q.rt [E shldy

poEhdaustudy ot
diffieffft @mpooents
of efruent fratment

fli pmgrusmada l{odal ffim, HSPCB has

becn re$ested for gettlng detalls from State

Governmert.

SbF Government
may further gEt the
Sudy done w.r.t to
plan br rrstoratim of
gound urater quality
bed on the usage
sdreduh of the
grourd water in
Par$pat area, In
consrltation wi0l
district
adminisfiatirn, Sbhe
polludon conbol
board ard sther
cmcErn€d
d+artmeng to
ensre lll elTetE of
srtaminated grcund
urdter on tfie health of
bcal people The ct
of restoradm would
be flnalized after
apprcprlate strrdy for
reitoratbn of grotnd
water quality based
on the rrye
sdtedule of the
ground water In
Panipat area by State
Gc'i/t As proposed ln
report oF CGWB
Engineedrg feasjbility
6 dewatertng and
refilllng of aquiftrs, as
propGed ln the
r@rt of 0G1,\tB, shall
be rdooked for its
envirmmenhl

IOCL may be di'€cted
to provide sah

lls on loclan no drrangenent rrdc b
sapply dnhklng rue&;r to dro eM
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nearby vlllages
afrcted by Drtnking
Water rya[ty issues
Ull Ete restoratlm of
the grourd water
ouafltv.

As per lrtter dated tttZt{OZO, proldrcf W
IOCL to the joint Cornmitee, IrcL h6
leguffi DHnd Adminisbetlon, hnlpat to
ptovi& a ptWd wlth dfiEte of 6
inatnd for pmvldlng ah. drlnklng water to
neftv alfud uillaaa I Annezure-13)-

5. ExEn-dve ralnwater
frarvestng tnay bemore sJstainabh
solutim to restore the
quanty of growrd
water. Panipat on an
averag€ receives
600mm of rain
annudty. If the same
en be harvested In
an efident way, the
same ctn prcve to
r€storc the quality of
grulrdwater in lesser
Unn and ct with no
fur$er envirmment
lmolletion.

26lrt/2019 ilo lnldedvcs heve been taken In tfils
negald es on dab.

l{,owever, the compl}ance st-ahr zubmltted by
IOCL on 13.02.2020 stat€s that Raln Wats
Harvesting b not advlsable for total plantareas
due to preserce of hydrocarbons. Ttrereforg il
is planned to install raln water harvesting
fadllUe for all plant & non plart bulldlngs
w{thin the Refinery. As informed by the
Un\ therc ane bbt 38 pobndal
baAans ldanflled ln Refrnery ;'rae out
of whldt insblladon of O4 Nas, RWH
aquifer rdnrylng hdllty shall he
ompletd in FY 2OI9-2O and balanca by
netttrw yeaE.

6. Geen Befr
Development is
anotier srstainaHe
solution bo the
Environmental lssues
over the decades.
Yearty targeG and
rwritoring of them
can give long tenn
slsbhaHe solutions.
The adon to be taken
ryfteIOC1$or.rld be
mmibred quarterly,
quanUhUvely and
qualibtivdy by 0|e
)lsuictMministatisr
tnd State Pollution
bntrd8oard.

26lLU20t9

lt, Watir stored in
muftiple
lagmns/ponG inside
Ule

flant strould be
treaH and recyded
befofe lining the
lagoors to rnake
thse lagoons
imperviors . as

26lr1l20r9

tullshiry pond C ls not lined and
amtding u IOCL offidats it witt be ltnd
by llatdt, 2022

The joint onmittec has ofusyd that
therc arc no sepaaE drairc br sfurn
watar and was'0f walar. Eveffiing
f,owlng in apen dalns witttin dre
pnemis6, lrtts,per,ilve of the source, ls
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dated 25{7-r0r9.
es st?'rtt, wafur bl lha

hdrcayail b not OEebd In ETP beforc
mrlng aN disdtarying inb tha dnl+
exeptprclng through ol bepa

IOCL nee& to segregate waste water drains
fro{n storm water drains, to preveft cross
ontamlnadon of storm water and to ersure
fratment of waste water in ETP before
rccyde/ ralse.

llo wasE wafcr ls lo be disdtaryed In |fia
dnin in the name of sbtm ttabr, as Per
anditions of lhe @asent to oPerete
granWbyHSfrE.

The lndustT may be dhed by HSPCa
b @rte adeqaeE effiuent Eeafrncnt
capicityb bke can of endrc ei'nuene

unueated r€bf
wlll be stored in the
lagoons/pords e<ceS
in $e tanks, whldl
are @rnponents of
€ffir.Ent
Ueatrnent dant. '

Stlll pndsing b sbrz the unEezH
vvasb wahr and paaially aEabd trzsb
cvebr ln ponds, thb india$ lhat
efruent Mnent apadty b
inadequaE

The state PCB has
given revised
usort wbjed to
certaln coftdidors,
hrt arcn in the latest
report the Stre PCB

has suggested furtfier
remedial measures.

26lrLl20r9 As per the IOCI- €rpression of Intere* (EoI)
had been floabd tor hasibility of ZLD tucility
for PTA-ETP treated effiuent in November,
2019. Eight vendors paftkipated (details
endced) and made tedrnical presenbtion in
January 2020, The vendors have been rked
b submit bu@etary quotatim, Eased m the
same, tender will be floated. ZLD hcility
Inslalladon targeted by ltlardr, 2O23, as
lnforme'd by the rcprcsentative of the

0,ther obseruaUons of Joint Committee:

i. The.sainples of Feated waste waEr were collected ftom six locations within the

plant premises wse collected by Joint Commitee and sent to two laboratories viz.

ltSpCB taboratory and Environment & Oimate Change Department laboratory,

GoW. of Haryana, The results of analysls of sample of treaEd effluent have been

received from both the laboratories (Annerult 14 & 15), whlgh haw been

srmmarizd in the following Table 1'

Table 1: Results of ana\rsls of treated effluent samples collected by the Joint
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Pf|||iaEt ntul Dlrdwfrc
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TlUtrnQdn

FdrS!f|e
Doi4l
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tY .ttlt

llnd dbdrrgn
or tfA-ETP *
thc Inlct ol
Cu.rd Fbrd I

sbart| w:!r
Pond rnr
7ftrt?

6uat! Foard A oa
7Tl Ett

Gutr! Po.lrt C dt
PTA EIP

PrGrqibad
llmltr

fistcl tccD
baa

ltsilca
bb

CGO
bl

tsrcl
bb

BOEO
Irb

|{aeca
Irb

FCD
fre

lgo
tl

ICED,
rrf,

. IISFCI tccD
lrh

loryfE Eofilctl Ttrtti P* dtn rigl TubU
O(bt |fld rsd HA HiU 1{b l.tU rr9rr

Fot
ilrd l,tE N|d l,lu rard

Dfi 73 7-?4 A,T' 7.05 GH.
TSS mt 12 16.l 2l 15B 70 0
@D. mn 77 923 324 56 25{l

m, I v 46.5 &t 70 t5 L2 30

'ttqno h fof.don Co.rtd Boa.d L$onqy, .. tnionngrt i Enrtr or.rtlp o.partrnai f$airy
The waluaUon of the reslts of analysis of samples coltected by Joint Committee shows

that:

. Tlre llnal dixharge of tea@ efrluent ollxted from the Afuana dnin me6
the prwibd lim6 of all the paranete$ predful ln tfie Constt b Op{ate

gnntd by H5rc8.

. Tteoted effluert of PTA-ETP sbd in the fulishing Pand8 doa mt m& the

pt*olbd timtE of TSS (150 mgll > 100 mg/t, HSP@ Lab; 175 mglt > 100

ngn rc@ bb), ffiD (923 ng/l> 250 ng/, HSPCB Lab; 568 mg/l > 250 mgn,

tr@ lab) and rcD G30 ng/l , 30 ,ttgfl, Htrc8 Lab; 345 mgl > 30 nWI,

EC@ tab).

. The Trutd fruent of PTA-ETP at the Inlet of Guad Potfr B dos not m&
the prwn'bd limi6 of BOD pa ng/ > 30 ng/[ HSrcB Lab; 46.5 ngl > 30

ng/L rc@ lab).

. gmple of Waste wats from Storm Water pod near PTA'ETP dM not met

the pre*tibd timig of COD (325 mg/ > 250 mgfl, HSPCB t'ab; 342 mg/l > 250

.ngl, EC@ lab) and BOD (52 mg/l > 30 mgy'l, HSrc0 Lab; 70 mgl > 30 mg/l'

ECCD lab).

The exceedanae oF various paameter in he treated effluent stored at various

hcations within he premlses of Ere Unit irdicates that the caPasty of the EtP is

inadeqrnte to take Gre of entire efFluent generated by he Unit
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VIEsE water and lhe storm waEr arc transportd through the anmon dralns and

sM ln the unllnd storcge ponds, Everythlng passlng hrough open dnlns is

lena * SIwm water by IACL.

fhls onbmlnaEd was|r water Is not shown ln the @nsant to opente
gr''nted.

Thls wasG water should not be stored ln the unllned ponds to avold conbmlnatlon

of underground water, Prcnntly, tfiE anhminahd waste wafur Is pas*d
thtough oil hps and is rcu*d br flre frghtlng purpsa and dlsdrarging

ln tlto dnlnr ln tha name of storm .uaten Thera ls no efrIuent tru?nent
plant (ETP) Inshlled by IOCL for thls anbmlnated vyaste waten The

tsalE of the analysk of the sample alleoted by the Joint Commltbe

ftom dre stotm wahr pnd also sugget drat water stored ln thls pond k
not the sbrm waEr but the unteatad water anamlnaw wlth the

lndustial effluenL

The IKL is rquird to Wtryate the wafu wabr and storm water. Waste water

sltould be Apatd in proper effluent treabnent to achieve the pesaibd standards

bebre recyde & ranse as per ansnt to opente grdnd by HSPCB. The IffiL
shwld get A# wade waEr lndudd ln the @n*nt to opente, b ensure

nwribdng of prwlM frndards by t'lSPCB. The onbminad waste wats
anently slwd ln thls pond shoud be tretd, rxycld and reud.

IOCL has not obhlned and submitM permision from lrrlgatlon
deprhnent, for discharye of effIuent lnto the Thlnna drain, as Fr
pteandldon of the ftwh consnt to opnte granbd by HS?C| despite

lsuane of rcmlnderlet&r by HSPCB.

flow, HSEB has lsud letter b lffi- fide No. HSPCE/PR[20Z0/3324 datd
il/V2020 directing the industy to trst it as lastopprtunlty forsubmision of the

psnilslon of Irigation deparfitent for dldtarglng effiuent lnb the Thinna dnin,

withln 7 days falllng which, nffiry actian wlll fu lnltlaffil as per the prcvisions

f.^p VNET'1 - \



af watvAct 1974, Deptte thls, no permldon from inigation depattment has been

stbmiW bY tll,- unit x on 18fr/2020,

comments of lolnt Gonrmlttee w.r.t l€-examlnatlon of the damage

ass€s$nent maae-ry NEERI and CPCB' as suggqs-ted by HSPCB

Member, in the Finalhepoft submitted to Hon'ble NGT :

As mentloned In Hontle NGT Order dated 25/11 IZOL}, a sepaftlte report flled by the

representative of SEE PCB concludes m follouts:

.Afrvgot|ghmqhtheawltgttreporaofCrtL6IR-NEERI,CGw

atl EEsDtrf Adminlfiatbn the undetsignd qtnes that the iurtifration for

dauillng of the enviranmenhl ompensdon assed by CPCB has

not fun deatly bmught out ln the rcpoft ntrflIst he vlolitbn FAA
wund by SIVNEEN and ffi8 arc difurent and therc is no unifarmity in

dp FIA fu nhld, the vlotations have fut cound for. Aln, a amponent

ddg stvirwtnanat onryrstion relanng dldnqe of efrluilt Indiated by

ffi8 MdnM has als fui indudd by mR4'1EERI in his rry4, thetdy

duptbaTv thc ame Therebrc, tfiis aspeat may rcguhe rc'examinadon

by the Joint &mmitbe fttrdten'

As srggested by HSrcB Member, the above asPects wefe re-o€mined by the joint

commit6e by rwisiEng the records araitabh wltr Nodal Offics of HSPCB and the

outaonp ls as under:

i, The interim @mpensation as calculated by'CPCB Msnber was q)mmunicated to

otlnr two rnenrbers of the Joint Commlt$€ viz- DC Panipat and HSPCB Member

(Nodaf Offi€). Odter two membts of the Joint Conmitf I'e DG Panipt

and then tlodal Offiet, HSPCB decided b impw the ampenadon by

awldalng the &tenent tador of 2,Q hxd an the prtng apcity of

tfie tndustf and quanfutm of damage au*d tu the envfuonnent and

submitEd the rcpoft b Honble NGT on O9/O5/2O79, Thercfore,

deErtent htfrr was deddd ioindy br Dc, Panipat and HSPCq Ndal

offier, ln ampliane of the order of Honble t{6T ln this malan
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llo non'unlfonnlty lps bcen found by tha Jotnt &mmlcte w,nt vloladon
Pslaa a'rounttd by ffiIR-tJEERr and cfr& NEERI has made assessrnent

based on the detalls provlded by Jolnt c-ommlttee and bth tha* asswments
arc ht&Fttdent of crldr other,

lil. However, one of the component Le. Rs. 1g,45,3391- for the clarnage caused on
a@Jnt of disdrarge of BoD was common In the reporB of N€ERI and cpcB,
Therefore, lt was dedded by Jotnt commlttee in lts mee6n9 Feld on 2614120L9, b
exdude he amwnt of Rs. 19,4G, 339/= fronr the total anpunt of damage
cdculated by NEERI. This tras also ammunlatqd b DQ pantpt by tha
Nodal of,Ier wtth @py to the menben of the Jornt @mmlttee and
R'aglshr, Nadonal Grcan ftlbunal vide Lettq datd
ttsPcBtsr sQ201 g/spl/pup- t datd sept I 3, 20 I g (An nexu re- L6). However,
thls onectlon was not lnolontetl by the Hspcg Flodal affier white
subnlttlng tha Flnat Repoft to Hon,ble NGT,

nwAore, ln vlew of the afuve, the al bwadsof damage caud to publlc hslth
& anufionment as alanlatd by NEEN may be constdN as 92,s9r,1g46 =
Rs.92.40 ctoru in plae of Rs. 92,i9 ctotg as submittd fn the artiu rryt

Thete k no change ln the damage asslesgnqtt atanlaH by ffi member

sbmitd ln the earliq rqoft to Honble N6l, bwards oxygen deptetion and
plludon cau# to the surfae water due to lltegat dixhatge of waste water,

This report of the commitree ts crbmtthd for onsiderauon of Honble NGT,

n t'AlYw'
(Sh. Bh'up6nder Sngh)
S.EE, HSFCB

Dab; Aprll 22, ZO2O,

(Dr. !tt. Su h Kumar
Chief Scjendst, CSIR- NEER I
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Item No. 02              Court No. 1
   

 
 

  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

 
 

 

Original Application No. 738/2018 
 

(With Report dated 23.11.2019) 
 

 
Satpal Singh, Sarpanch, Gram 

Panchayat Singhpura Sithna, Panipat       Applicant(s) 
  

Versus 

 
  Indian Oil Corporation Ltd. Panipat Refinery   Respondent(s) 
   

   
Date of hearing: 26.11.2019 
 

 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 
  HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER  

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER 
 

       
For Respondent(s):   Mr. Raj Kumar, Advocate for CPCB 
     Mr. Anil Grover, AAG, Haryana with Mr. Rahul 
     Khurana, Advocate for HSPCB and State of  
    Haryana with Mr. Rajesh Garhia, Sr.   
    Environment Engineer  
    Mr. Ankur Sood, Advocate with Ms. Romila  
    Mandal, Advocate for IOCL 
      

 

 

 
 

 

 

 

ORDER 

 

 

1. This order is being passed in continuation of order dated 

10.05.2019 dealing with the violation of environmental norms by 

the Indian Oil Corporation Ltd. (IOCL) Panipat Refinery, Panipat.  

 
2.  After considering a complaint that air and water pollution by 

Panipat Refinery was causing large scale diseases affecting the 

inhabitants of the area, a joint team comprising Central Pollution 

Control Board (CPCB), Haryana State Pollution Control Board 

(HSPCB) and Deputy Commissioner, Panipat was required to 

furnish an action taken report vide order dated 15.11.2018. 
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3. The report dated 15.01.2019 acknowledged enormous pollution. 

The samples from the Effluent Treatment Plant (ETP) were found 

to be non-compliant. Ambient air quality was exceeding the 

norms. VOCs were resulting in irritation to eyes and odour which 

was observed by the joint team during inspection. Untreated 

effluent was found to be discharged in the green belt areas. Unit 

was not complying with the conditions of recycling and reusing 

treated water. ETP was not being operated efficiently and was not 

adequate. Untreated effluents were being stored in open storage 

lagoon without VOC recovery system. The ground water samples 

were not complying with the norms. Relevant observations in the 

report are as follows: 

 

   “conclusions and recommendations:- 

1. The Online Analyzers provided by the unit for monitoring of 
treated effluent quality and for air emission was found in 
working condition and transmitting real time data to 
CPCB/HSPCB server.  However, the samples collected for 
analysis from the outlet of ETP and from Thirana 

Drain were found to be non-complying with the 
prescribed norms whereas results of the stream 

diverted to OCEMS in a room was found to be 
complying with the norms as per values recorded in 
OCEMS, which indicate that effluents stream used for 

online monitoring may not be the same as the final 
outlet of ETP. Therefore, sensors of Online Continuous 
Effluent Monitoring system needs to be installed 

directly into the final discharge rather than taking 
one small pipe line to a room for OCEMS as presently 

being done by the unit, to prevent tempering of the 
representative discharge sample. 

2. The ambient air quality data collected at different points at 
villages and within premises was found exceeding in PM2 

and PM10 value of ambient air was found to be 290.0, 

165.0, 123.5 and 176.5 against the limit of 100 
mg/Nm3 which indicates that unit might be 
contributing to increase in PM value in ambient air the 

adjoining areas. 
3. State Pollution Control Board does not have the facility to 

monitor VOCs in the ambient air to know the impact of Unit 
w.r.t. VOCs in the surrounding area.  However, irritation 
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to eyes and odour was observed by the team in the 
vicinity of the Unit.  A study to identify all possible 
sources of VOC emissions in the Unit including open 
untreated effluent storage earth tanks & other components of 
ETP for taking control measures periodical monitoring of the 
VOCs in the surrounding areas by external agency is 
strongly recommended.  

4. The untreated effluent was found discharged in Green 

Belt area outside the premises of the unit and was 
lying stagnant in the form of Cess Pool which may 
cause spread of odour in the nearby areas.  The 

analysis of the sample collected from the Cess Poll 
reveals that the parameters are exceeding w.r.t. BOD 

(102, 1200, 880, 990 in mg/l) against the limit of 30 
mg/l, COD (360,3580,2872,5472 in mg/l) against the 
limit of 250 mg/l, TSS (194, 124, 552, 252, 156 in 

mg/l) against the limit of 100 mg/l, Oil & Grease 
(16,13,17.5 in mg/l) against the limit of 10 mg/l & TDS 
(2520, 2824,2224,3050 in mg/l) against the limit of 

2000 mg/l, which clearly shows that untreated 
effluent is being discharged into Green Belt.  The unit 

has been granted consent to operate by Haryana State 
Pollution Control Board only for “Recycle and Reuse” of the 
trade effluent.  Therefore, HSPCB need to direct the Unit to 
comply with the condition of “Recycle and Reuse” and stop 
all illegal means of discharge to avoid stagnation of treated 
effluent for preventing emission of VOCs and deterioration of 
ground water quality. 

5. The unit is showing Zero Liquid Discharge in Environment 
Statement submitted by the unit for the year 2017-18 vide 
letter dated 24.09.2018.  In compliance report submitted of 
MoEF&CC letter dated 05.07.2018 and as verified by the 
Regional Office of MoEF&CC vide letter dated 13.11.2017, it 
was verified that the unit is reusing the treated effluent 

from PTA-ETP (ETP-III) as a makeup to cooling towers 
and balance is used for irrigation in green belt.  

Whereas, the Unit has been granted consent to operate 
only for reuse and recycle of treated trade effluent.  
The Units needs to dismantle all the illegal effluent 

discharge points immediately to comply with the terms 
of the consent granted by the State Pollution Control 

Board.  
6. The units not complying the conditions of the Recycle 

and Reuse as per the condition of Consent to Operate 

granted by the HSPCB as the unit is discharging 
effluent from PTA-ETP (ETP-III) into Thirana Drain.  

The discharge of the trade effluent in the open 
Thirana Drain has been found to be a major source of 
odour in the nearby area.  This becomes most significant 

and critical in view of the fact that the drain is open and 
there is no dilution in the Thirana Drain for any other source 
and flow of industrial effluent with high potential of emitting 
VOCs across the drain may adversely affect the surrounding 
environment. The illegal discharge of effluent in to the Open 
Thirana Drain should be immediately stopped to avoid the 
contamination of ambient air and surface water. 
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7. The Concrete Lining of Thirana Drain was found 
ruptured at one point due to which effluent discharged in 
green belt by the unit was flowing in Thirana drain through 
the point of rupture. The unit needs to stop the discharge 
from this ruptured point along the green belt and shall close 
such illegal discharge point. 

8. The details of the effluent samples collected from final outlet 
of ETP-I, ETP-II, ETP-III by the team are given below in Table 
IV with exceeding values shown in bold. 
 

Table – IV 

 

Parameter  

(mg/l) 

Limit as per EP Act, 

1986 

ETP-I ETP-II ETP-

III 

 ETP-I, ETP-
II, 

ETP-
III 
 

   

TSS 20 100 11 24.0 142 

BOD 15 30 21 48.0 170 

COD 125 250 120 179 460 

O&G 5 10 3.5 7.0 8.5 

TDS 2000 2000 1090 1491.0 2224 

 

 The unit is not meeting the discharge Norms for BOD in ETP-I 
(21>15), ETP-II (48>15) and ETP-III (170>30) ; COD in ETP-II 
(179>125) and ETP-III (460>250); Oil and Grease in ETP-II 
(7>5) ; TDS in ETP-III (2224>2000). The results in above 

table show that either the unit is not operating its 
effluent treatment plant efficiently or the ETP installed 

by the Unit is not adequate.  The unit is discharging 
untreated effluent in Green Belts, outside the premises of the 
unit and into Thirana Drain which may result in odour 
problem in the nearby areas besides deterioration of ground 
water quality.  The unit need to get the adequacy report of the 
effluent treatment plant done including adequacy for control, 
of VOCs from various ETP components for upgradation of 
effluent.  The unit also needs to operate only legal and 
permitted mode of discharge/reuse of treated effluents.  The 
HSPCB needs to issue necessary directions to the unit in this 
regard to comply with the terms of consent granted to the 
unit. 

 

9. The unit was found storing untreated effluent in open 

storage lagoon without any VOC recovery system for 
avoiding emission of VOCs.  This may be another source of 
VOC emissions and odour in nearby areas.  Therefore, unit 
needs to make arrangement to cover all open potential 
sources of VOCs emissions in effluent treatment plant and 
recovery of VOCs after carrying out the study regarding VOC 
emitting potential/study of different components of effluent 
treatment plant. 

10. The ground water samples collected from various 
locations in the vicinity of the Unit was found to be not 

complying with the acceptable norms prescribed by BIS 
for Drinking water in IS 10500 (2012).  The most of the 
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samples were found to have significant values of Chemical 
Oxygen Demand (COD), which clearly indicate contamination 
of the ground water with the external sources.  A detailed 
study is required to be done in this regard to know the extent 
of damage done so far and the remediation required to restore 
the ground water quality beside monitoring of the ground 
water of the area to prevent further deterioration.  This is 
extremely important and necessary to ensure supply of 
uncontaminated natural resources to surrounding areas.”  
 

4. This Tribunal considered the matter on 01.03.2019 and found 

that the statutory regulator i.e. the State PCB was required not 

only to prohibit the polluting activities but also to recover 

exemplary compensation as well as take further punitive action. 

The Tribunal directed an assessment of damage caused to the 

public health and the environment be made by the Committee. 

The compensation was expected to be adequate to meet the cost of 

restoration of the environment and public health and deterrent. 

 
5. Thereafter, the matter was considered on 10.05.2019 in the light 

of joint report of CPCB, HSPCB and the District Collector dated 

09.05.2019 assessing compensation of damage to the 

environment at Rs. 17.31 crores against which the IOCL filed 

objections.  

 
6. The Tribunal observed: 

“5. As per the interim report dated 09.05.2019 filed by the 
HSPCB, prepared by the joint Committee comprising CPCB, 
HPCB and the Collector damage on account of oxygen 
depletion due to illegal discharge of effluent into the Thirana 
Drain from PTA Plant, as calculated by the joint Committee is 
Rs. 83.33 lakhs, damage due to untreated effluent in Cess 
Pool is Rs. 4.87 lakhs, cost of restoration of the environment 
is Rs. 9.96 crores, cost of damage due to discharge of TDS in 
Thirana drain is Rs. 7.34 crores. The total amount of 
compensation is Rs. 17.31 Crores. The Committee also 
observed as follows:   

 

“The above cost of restoration is tentative and only on 
account of damage to the Environment with special 
reference to surface water. The damage caused to Public 
Health & Ground Water and the cost of Restoration are 
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to be added once estimated by the Expert members from 
NEERI and CGWB co-opted by the Joint Committee as 
per order of Hon’ble National Green Tribunal. 

 

“This means that the Unit has produced 15073.8 MT 
production without meeting the norms during the non 
compliance period of 120 days , which is equivalent to 
(I/E i.e. 15073.8/1047) = 14.32 days of production of 
PTA Plant(J).” 

 

     6. The conclusion and recommendations of the Committee are 
 as follows: 

 
        “Conclusions and Recommendations: 

 According to Joint Committee, the total cost of 
environmental damage caused by IOCL, Panipat 

Refinery, on account of illegal Discharge of 
Effluent into the Thirana Drain and on land in 
monetary terms is Rs. 88.21 lacs. 

 

 The quantum of production made by Panipat 

Refinery by not complying with the environmental 
conditions prescribed in the Consent to Operate 

issued by Haryana State Pollution Control Board is 
15073.8 MT which is equivalent to 14.32 days 
production of PTA Plant of Panipat Refinery. The 

unit may be directed to submit the amount of 
profit earned by him per day from the PTA Plant, 
so that total amount of profit earned by the unit 

from the production made without complying with 
the environmental norms could be calculated 

during non-compliance period i.e. 120 days. 

 The estimated tentative Cost of Restoration of the 
Environmental damage caused on illegal discharge of 
effluent into the environment is Rs. 17.31 Crores. At 

this stage, the Joint Committee has proposed 
Tentative cost of Restoration equivalent to 
“Calculated cost of restoration x 2 times” to make 

it deterrent to some extent. However, once the 
assessment of environmental damage to public 

health and Ground water is concluded with the 
assistance of Co-opted Experts and the details of 
the profits earned by the Unit from the production 

made by violating the environmental norms, the 
Join Committee may further enhance the deterrent 
effect for  continuous and long term violations 

made by the unit by proposing the cost of 
Restoration/Environmental Compensation on 

exponential basis. 

 Additional Time of 8 weeks and 3 months is 
required by the Expert co-opted by the Joint Committee 
for assessing the environmental damage caused to 
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Ground Water and Public Health respectively. The cost of 
restoration will be updated and submitted to Hon’ble 
National Green Tribunal, based on the assessment of 
damage caused to Public Health and Ground Water, as 
per time line proposed by the Expert Members co-opted 
by the Joint Committee. 

 It is recommended to impose tentative cost of 
restoration of Rs. 17.31 Crores on IOCL Panipat 

Refinery which may be utilised for plantation of 
Forest Trees and Monitoring & planning for 

restoration of ground water quality. The Joint 
Committee will be submitting the update Cost of 
Restoration after concluding the assessment of 

environmental damage to Public Health and 
Ground Water within 3 months. 

 The Discharge of effluent into the Thirana drain has 
been stopped by the Unit from the Point observed by the 
Joint Committee w.e.f. 02/04/2019 in compliance of the 
directions issued by HSPCB. 

 The Joint Committee will abide by all the further 
directions of Hon’ble NGT in this matter.” 

 
7. Shri Aman Lekhi, learned Additional Solicitor General appearing 

for the IOCL has handed over a note giving response to the 
findings in the report dated 15.01.2019 as follows: 
 

 “Findings in the Report and IOCL’s Response 

No. FINDINGS IN THE REPORT RESPONSE 

1. Page 7, 
point 4 (2nd 
Para)  

The Respondent 
could not produce 
document of 
permission for 
discharge into  
Thirana Drain 
from Irrigation 
Department 

i. The issue has been needlessly 
added into the Report since the 
document was duly submitted 
to the Committee. 

ii. The permission was granted 
vide Dept. Of Irrigation, Govt. of 
Haryana’s letter dated 
24.01.2003 and has been 
submitted to the Joint Team on 
07.01.2019.[Pg. 403 of Vol-I of 
the Reply] 

2. Page 12, 
Point 7 

The Concrete 
lining of Thirana 
Drain was found 
to be ruptured. 

i. i. The rupture was in the area 
where the Drain passes through 
the Green Belt, which is an 
open area outside IOCL’s 
boundary wall and is accessible 
to the general public. IOCL is 
not liable for maintenance of the 
Drain in this area. 

ii. ii. Nevertheless, the alleged 
rupture was a normal course 
wear and tear and was 
repaired and fixed by IOCL by 
13.12.2018. Repair of the 
rupture has been confirmed to 
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HSPCB on 
16.01.2019.[Pg.524@526, 527 
of Reply] 

3. Pages 
4,5,11 

Ambient air 
quality was found 
exceeding in PM 
against the 
prescribed limit of 
100 mg/Nm3 

i. Ambient air quality is an issue 
all over Northern India is not 
attributable to the Respondent. 
The Report itself acknowledges 
the fact that the Joint Team is 
unable to attribute the same to 
IOCL and only says that “the 
unit might be contributing to 
increase in PM values”. 

ii. The sampler used by the 
Joint Team was placed at 
ground level, whereas the 
Guidelines for Measurement of 
Ambient Air Pollutants 
(NAAQMS/36/2012-13) issued 
by the CPCB provide that the 
inlet of the sampler should be at 
a height of 3-10 mts. 

4. Pages 10 & 
11 

While IOCL’s 
Online Analysers 
were found to be 
in working order, 
the Joint Team 
found that 
samples collected 
from the outlet of 
ETP and Thirana 
Drain were found 
non-compliant 
whereas results of 
the online 
analysers were 
found compliant. 

i. There was no violation or 
deviation from the prescribed 
norms in installing the online 
analysers. The online analysers 
were installed inside the plant 
premises under supervision and 
instructions of HSPCB. [Ref. 
CPCB Directions dated 
05.02.2014]. 

ii. In any event, IOCL has 
already complied with the 
suggestion of the Joint Team 
and shifted the online analysers 
to the new locations as 
suggested. 

5. Page 12 & 
13, point 8 

ETP 1 & 2: Table 
IV mentions TDS 
limit as 2000 
mg/1 for treated 
effluent ex 
refinery. 

ETP 3: Table IV 
mentions limit of 
oil and grease for 
Petrochemical ETP 
(ETP 3) as 10mg/1 
and limit of TDS 
as 2000 mg/1. 

i. The report does not give any 
sources for the prescribed limits 
and has used wrong limits.  

ii. The applicable limits for ETP 
1 & 2 (refinery units) are 
prescribed under Minimum 
National Standards for 
Petroleum Oil Refineries 
(Refineries MINAS). 

Under Refineries MINAS, there 
is no limit prescribed for TDS 
(applicable for ETP 1 & 2). [Ref. 
EPA Notification 18.03.2008] 

iii. The applicable limits for ETP 
3 (Petrochemical unit) are  
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prescribed for oil & grease and 
TDS (applicable for ETP 3). [Ref. 
EPA Notification 18.03.2008] 

6.  Page 12, 
18 

Certain effluent 
samples collected 
from ETP-I, ETP-II 
and ETP-III are 
exceeding 
permissible limits. 

i. The sample collection and 
testing by the Joint Team has 
not been done in accordance 
with the legally prescribed 
norms and parameters. [Ref. Pg. 
299 & 300 of Vol. I of Reply & 
Pgs. 100, 102, 104 & 106 of the 
Report] 

ii. Under the applicable 
regulations/standards, the 
quantum of pollutants has to be 
calculated on the basis of daily 
average of concentration values 
(one 24-hourly composite 
sample or average of three grab 
samples), average flow of 
effluent during the day and 
crude capacity of the refinery.  
The Joint Team has not followed 
the prescribed methodology and 
has tested single samples 
rather than composite or grab 
samples as prescribed. [EPA 
Notification dated 18.03.2008] 

iii. The continuous testing and 
monitoring by approved 
laboratories and periodic 
inspections by HSPCB and 
CPCB have all found the 
Respondent’s effluent discharge 
to be within the prescribed 
parameters. [Lab Results-Pg. 
335, Vol-I of Reply and OCEMS-
Pg. 341, Vol-I of the Reply] 

7. Page 12, 

Point 4 

Untreated effluent 

was found 
discharged into 
the Green Belt and 
was stagnated in 
the area. 

i. Untreated effluent is not 

discharged into the Green Belt. 
The finding is based on a single 
instance of accidental leakage 
caused by underground pipe 
burst due to civil/digging work 
by M/s. JCB (a civil contractor) 
in end of November 2018. 

ii The Report itself notes that the 
representatives of Panipat 
Refinery informed the Joint 
Team that the untreated effluent  
will be taken back into the ETP 
and the arrangement for the 
same was also shown to the 
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Joint Team.[Ref. Pg. 9 of the 
Report]. 

iii. The entire leakage was 
evacuated into ETP by 
13.12.2018. [Pg.524@526, 527 
Vol. II of Reply]. 

iv. The regulations prescribed in 
MoEF Gazette Notification dated 
18.03.2008 contemplate the 
possibility of accidental leakage 
and in such cases, the unit has 
to ensure repair within 
reasonable time frame. 

8. Page 8 Consent to 
Operate granted 
by HSPCB does 
not allow 
discharge of 
effluent into 
Thirana Drain. 

The finding is ex facie 
erroneous. The Respondent has 
permission to discharge treated 
effluent into the Thirana Drain 
in terms of: 

(i) Consent to Establish dated 
11.08.2000; [Pg 389@389, 390 
of Vol. I of Reply. 

(ii) MoEF’s Environment 
Clearance letter dated 
30.04.2001; [Pg. 399 of Vol.I of 
Reply]. 

 (iii) Dept. Of Irrigation, Govt. of 
Haryana’s letter dated 
24.01.2003;[Pg. 403 of Vol. I of 
Reply] 

(iv)HSPCB’s Consent to Operate 
as amended on 12.09.2017;[Pg. 
420 of Vol. I of Reply]. 

(v) MoEF letter dated 
26.03.2018; [Pg. 435 of Vol. I of 
Reply]. 

(vi) MoEF’s Monitoring Report 
dated 13.11.2017; [Pg. 83 @ 84, 
85 of the Reply]. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

” 

 

8. A reply affidavit has also been filed by the IOCL with 
reference to report dated 15.01.209 stating that the unit has 
Consent to Establish and permission to discharge effluents into 
the drain. Monitoring report submitted by the unit on 13.11.2017 
mentions discharge of effluents into the drain. The unit has 
undertaken social welfare measures for safe drinking water, 
health, air and sanitation, education and employment enhancing 
skills, empowering women and socially/economically backward 
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groups. It has been awarded many awards and commendations 
for commitment to the environment. In its response to the HSPCB, 
the unit has placed on record future action plan undertaking to 
reduce carbon footprint by 18% and water footprint by 20% by 
2020, covering drains with concrete slabs, installing VOC 
systems, reduction in water consumption, improving air quality, 
installing Ethanol Plant, etc. The unit also submitted letter dated 
16.04.2019 to the HSPCB explaining its plan. The unit has hired 
services of Bio Petro Clean, an expert in the field for remedial 
measures and services of TERI to conduct environment damage 
assessment in the vicinity and services of NEERI to conduct 
environment impact study on air, water and soil from the 
refinery. 
 
8. According to Respondent No. 1, the report of the joint 
Committee dated 09.05.2019 is unwarranted as impact of other 
industries in the vicinity has not been considered and the joint 
Committee did not give notice to the respondent.  
 
9. Letter dated 05.04.2019 addressed to HSPCB by the Chief 
General Manager (Health, Safety and Environment) of the IOCL 
purports to give an action plan for complying with the 
observations of the inspection Committee deputed by this 
Tribunal. Even permission to discharge effluents in drain, relied 
upon by Respondent No. 1, cannot justify discharge of polluting 
effluents. Permission by Pollution Control Board can be only to 
discharge effluents as per laid down norms. No dilution is 
available in the drain and norms are being violated. The unit has 
now sought time to complete ZLD project. A public sector unit is 
expected to be a model for compliance of environmental norms. 
For pollution caused, liability is unavoidable.   
 
10. We find that there is adequate material on record to hold 
that there is violation of environmental norms by Respondent No. 
1. The inspection was carried out by the credible experts of the 
regulatory authorities, namely, the CPCB, the HSPCB under the 
direction of this Tribunal. Response of the unit itself shows that 
observations in the inspection report needed action on account of 
which an action plan has been submitted. The unit has also 
been served a show cause notice by HSPCB in exercise of 
statutory powers on 08.01.2019 to which reply has been 
submitted which may be dealt with as per law. 
 
11. We are, thus, unable to accept the submission that no 
compensation may be required to be paid or that no further 
action be taken. Even if pollution is contributed by others, 
Respondent No. 1 cannot avoid responsibility. Only question is 
the quantum. The Committee has assessed interim compensation 
to be Rs. 17.31 Crores. Final assessment is to be made. If 
Respondent No. 1 wishes to object to the quantum determined in 
the interim report, it will be open to it to do so before the next 
date. However, pending further consideration, the interim 
amount must be deposited.  
 
12. Accordingly, we direct that a sum of Rs. 17.31 Crores 
assessed by the Committee may be deposited by the unit within 
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one month from today with the CPCB by way of interim 
compensation for restoration of the environment subject to 
further orders.  Further action may be taken by the HSPCB in 
accordance with law and a report filed to this Tribunal by e-mail 
at ngt.filing@gmail.com. The Committee may also furnish its final 
report before the next date with a copy to Respondent No. 1 
preferably a week in advance so that Respondent No. 1 can 
respond to the same.” 

 

7. We are informed that Civil Appeal No. 5108/2019 was filed by the 

IOCL against the order of this Tribunal which was dismissed leaving 

the IOCL free to raise the objections before this Tribunal.  

 
8. In pursuance of order dated 10.05.2019, an action taken report has 

been filed by the State PCB on 16.08.2019 to the effect that vide 

order dated 23.07.2019, the revised Consent to Operate has been 

granted. Prosecution has been initiated against the unit and 

responsible officers on 05.08.2019. Further report has been filed by 

the State PCB on behalf of the joint Committee (not signed by CPCB) 

annexing three reports: 

 

a) CPCB report on assessment of damage and cost of restoration 

with respect to Oxygen depletion and Pollution caused to the 

surface water due to illegal discharge of effluent dated 

09.08.2019 (Annexure-A). 

b) CSIR-NEERI report on assessment of damage caused to 

public health & environment dated 02.08.2019 

(Annexure-B). 

c) CGWB report on assessment of damage caused to ground 

water and cost of restoration dated 08.08.2019 and 

subsequent modified report dated 05.09.2019 (Annexure-

Cl & C2). 
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9. The report further states that Deputy Commissioner, Panipat, one of 

the member of the Committee, engaged M/s Engineers India Limited 

(EIL) for expert advice to understand the technicalities in the report 

submitting by CPCB, CSIR-NEERI and CGWB. The Joint Committee 

held further meeting on 15.11.2019 with co-opted Experts and EIL. 

The member representing CPCB has given a separate report dated 

20.11.2019. HSPCB has also given a separate report dated 

20.11.2019. The difference in the approach of the members of the 

Joint Committee inter-alia has been mentioned to be as follows: 

“ 

1.  CPCB Member has assessed the compensation towards the 
damages relating to discharge of effluent and doubled the actual 
cost of damage as a deterrent factor. However there is no specific 
justification for such doubling provided. 
 
2. CSIR-NEERI has assessed the environmental compensation due 
to the environment damage by way of discharge of effluent by 
considering 506 days as violation period whereas CPCB Member 
has calculated the same for 120 days. Now, this is also not 
uniformly adopted by all technical agencies and therefore requires 
a clarity on the same for uniformity. 

 
3. The component of environmental compensation relating to 
discharge of effluent indicated by CPCB Member has also been 
included by CSIR - NEERI Member also in his report, thereby 
duplicating the same. It has also been observed though the 
compensation has been worked out for the same cause, the amount 
is not the same, differing considerably. Therefore this also needs to 
be revisited. 

 
4. The assessment of CSIR-NEERI on the environmental 
compensation due to the damage done on the health of the people 
in the area may again need to be re-examined since the expert 
himself was unsure of all the other sources of pollutants, but 
assumed that all the reported air borne diseases to be the result 
of pollutants emitted from PRPC stacks of the unit. Further, the 
calculation of cost on health damage has been computed from 
the year 2015 but no specific justif ication has been provided for 
the same. 

 
5. CGWB assessment also requires to be re examined since the 
expert who has taken a study area of more than 70 sq km, has 
proposed for withdrawal of aquifers and refilling of the same, 
the process of which has to be studied for its feasibility at 
ground level. Further, the quantum and proportion of actual 



 

14 
 

damage caused by IOCL vis-a-vis other industrial and agriculture 
activities have not been clearly brought out in the report.”  

 
 
10.  The report signed by HSPCB and DC, Panipat suggests re-

verification exercise. The report and the annexures to the report, as 

mentioned above, are reports respectively by CPCB, CSIR-NEERI and 

CGWB.  

 

11. The report of CPCB concludes the liability for environmental 

compensation as follows: 

“The following may also be incorporated in the  

Conclusion Section 

The environmental compensation (EC) calculated by the Joint 
team is as under: 

i) EC for Oxygen depletion and Pollution caused to the 
surface water due to illegal discharge of effluent: Rs. 
26.90 Crores 

ii) EC for damage caused to public health & environment : 
Rs. 92.59 Crores 

iii) EC on account of damage caused to ground water : Rs. 

540 Crores 

Total Environmental Compensation as calculated by the Joint 

team is : 26.90 + 92.59 + 540 = Rs. 659.49 Crores, out of which IOCL 
has already deposited Rs. 17.31 Crores, as interim compensation in 

compliance of Hon’ble NGT Order. 

Therefore, balance environmental compensation to be 
deposited is: 659.49-17.31 = Rs. 642.18 Crores, if 
approved by Hon’ble NGT.” 

12. The above conclusion relies on the report of CSIR-NEERI with regard 

to public health and environment assessing and on report of the 

CGWB on the subject of compensation for damage to the ground 

water. The basis of assessment under the head of damage to public 

health is as follows: 

“ 

13. Table 8: Health damage cost due to respiratory diseases 
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Year Cost per person (COT) Total Cases Total cost (INR) 

2015 34546.12 1911 66017635 

2016 36730.87 2449 89953900 

2017 37550.12 505 18962810 

2018 39052.14 1157 45183325 

2019 41100.35 2495 102545373 

Average (Rounded) 64532600 i.e. Rs. 

  
6.45 Crore 

 
 

 

Water damages are not valued as diseases can happen due to many 

reasons and cannot be directly attributed to Panipat plants. 

Hence total impacts caused by the refinery is = 1.39 + 59 + 32.2 = Rs. 92.59 

Crore 

In an year, refinery has caused damage of = 1 + 6.45 + 59 (assuming all 

cess poll water is released in an year) = Rs. 66.45 Crore.” 

 

 

13. Apart from assessing the compensation for contamination of ground 

water, the report also suggests remedial action by way of 

Environmental Management Plan which is suggested as follows: 

 
“Environmental Management Plan proposed: Dewatering 

and refilling of contaminated aquifers is proposed in this 
management plan. It is suggested that for dewatering of 270 
MCM of water, 170 tubewells need to e constructed which are 
yielding about 36 Cu.mt/hour. These tubewells need to be 
pumped 24 hours throughout the year for a minimum period of 5 
years to dewater contaminated water of 270 MCM. At the same 
time, surface water from the Western Yamuna Canal need to be 
recharged through the same number of tubewells so that the 
aquifers will be filled with fresh and non-contaminated water. 
The de-watered 270 MCM of water can be put to irrigational 
requirements in the surrounding areas and partly can be used 
for industrial requirements in Panipat Refinery. Environmental 
compensation amount collected from the refinery can be used for 
this purpose.” 
 

 

14. Separate report filed by the District Magistrate, Panipat dated 

20.11.2019 based on opinion of EIL is that Source Apportionment 

study was required on the subject of vehicular emissions and 

multiple samples are required to be taken from various locations for 
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determining the level of water pollution. The report suggests as 

follows: 

“ 
1. District administration agrees with EIL report and 
strongly back that a Source Apportionment Study shall 
be carried out to f inalise the various causes and factors 
responsible for degradation to the environment so that 
a wholesome plan can be prepared to mitigate such 
activities/factors in future. The whole onus of 
environmental degradation shall be a shared 
responsibility of the society which can be ascertained 
by such source apportionment study. This can be a 
lynchpin study to strengthen the efforts of var ious 
agencies including Pollution board Haryana, CPCB and 
IOCL to mitigate environmental pollution. Therefore 
source apportionment study to be conducted by IOCL 
should focus not just on Air Quality but also on the 
Ground and Surface water. The State Pollut ion Control 
Board should monitor closely the status of source 
apportionment study. The study should be completed 
within next six months by IOCL. 
 
2. Since CGWB has submitted the assessment of 
Qualitative & Quantitative damage to the ground water, 
now the State Government may further get the study 
done w.r.t to plan for restoration of ground water 
quality based on the usage schedule of the ground 
water in Panipat area, in consultation with district 
administration, State pollution control board and 
other concerned departments, to ensure ill effects of 
contaminated ground water on the health of local 
people. The cost of restoration would be f inalized after 
appropriate study for restoration of ground water 
quality based on the usage schedule of the ground 
water in Panipat area by State Govt. As proposed in 
report of CGWB Engineering feasibility of dewatering 
and refilling of aquifers, as proposed in the report of 
CGWB, shall be relooked for its environmental 
implications. 
 
3. The report on the action taken for restoration of 
ground water quality be submitted to NGT, CPCB and 
State government on quarterly basis by the IOCL. IOCL 
may be directed to provide safe drinking water to 
nearby villages affected by Drinking Water quality 
issues till the restoration of the ground water quality . 
 
4. Extensive rainwater harvesting may be more 
sustainable solution to restore the quality of 
groundwater. Panipat on an average receives 600mm of 
rain annually. If  the same can be harvested in an 
eff icient way, the same can prove to restore the quality 
of groundwater in lesser time and cost with no further 
environment implication. 
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5. Green Belt Development is another sustainable 
solution to the Environmental Issues over the decades. 
Yearly targets and monitoring of them can give long 
term sustainable solutions. The action to be taken by 
the IOCL should be monitored quarterly, quantitatively 
and qualitatively by the District Administration and 
State Pollution Control Board.  
 
6. Water stored in multiple lagoons/ponds inside the 
plant should be treated and recycled before lining the 
lagoons to make these lagoons impervious as 
mandated in COT dated 25-07-2019. Further No 
untreated water will be stored in the lagoons/ponds 
except in the tanks, which are components of  eff luent 
treatment plant.” 

 

15. Separate report filed by the representative of State PCB concludes as 

follows: 

“After going through the assessment reports of CPCB, CSIR-
NEERI, CGWB, and District Administration the undersigned 
opines that the justification for doubling of the environmental 
compensation assessed by CPCB has not been clearly brought 
out in the report. Further, the violation period accounted by 
CSIR-NEERI and CPCB are different and there is no uniformity 
in the period for which the violations have been counted for. 
Also, a component of the environmental compensation relating 
discharge of effluent indicated by CPCB Member has also 
been included by CSIR-NEERI in his report, thereby 
duplicating the same. Therefore this aspect may require re-
examination by the Joint Committee further.” 

16. Disagreement with the District Administration has been explained as 

follows: 

“The undersigned does not agree with the observations of 
District Administration with regard to the claims on the 
permission/consent/ clearance relating to discharge of 
effluent into Thirana drain by the unit, as indicated by 
M/s EIL (engaged by District Administration) in their 
report. The undersigned is of the view that the decision in 
this regard has already been taken by competent 
authority of the Board. After going through the record it 
was observed that unit in question has been granted CTO 
vide No. HSPCB/Consent/: 313105617PITCT03530800 
Dated:13/06/2017 for the period 01/04/2017 - 
30/09/2021 with the mode of discharge as "Reuse & 
Recycle" and the unit has obtained revised CTO vide No. 
HSPCB/Consent/: 313105619PITCT06796558 
Dated:25/07/2019 for the period 23/07/2019 - 
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30/09/2021 but the CTO was granted with the condition 
"That the unit will not discharge any effluent inside or 
outside the premises except 255 m3/hr effluent of the 
treated effluent from PX-PTA plant into Thirana drain and 
will comply with the standards prescribed as per 
Environment (Protection) Rules, 1986 for Petrochemical 
(Basic & Intermediates) units." Which came in force w.e.f 
23.07.2019, From which it is evident that before 
23.07.2019 unit did not have any CTO for discharge of 
the treated effluent in to Thirana Drain.” 
 
 

17. In view of the above, the questions for consideration are: 

i. Assessment of compensation for the damage to the 

environment  

ii. The remedial action for restoration of the environment 

 

18. We find that that District Magistrate, Panipat had no justification to 

charter a separate course without reference to this Tribunal. 

Moreover, the State PCB has given valid reasons in this regard. The 

District Magistrate was a member of the Committee and could have 

given even a separate opinion but could not appoint a separate 

expert. It is not clear as to who paid such separately hired expert. 

Moreover, the expert opinion given by EIL is unacceptable. Apart 

from being without jurisdiction, the report tries to avoid the issue 

and ignores the expert opinion already on record on untenable 

grounds. We refrain from making any further comments for the time 

being about the conduct of the District Magistrate in trying to divert 

the issue being dealt with by this Tribunal and going beyond the 

scope of the task assigned for reasons which are difficult to fathom.  

 

19. As regards liability for quantum of compensation, we propose to 

consider the same at the later stage, after necessary remedial action 

for restoration of environment and compliance of norms, has been 

taken by the unit. 
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20. We accept the suggestions for improvement which are almost 

unanimous and which have also been earlier pointed out. No doubt 

the State PCB has given revised consent, subject to certain 

conditions, but even in the latest report the State PCB has suggested 

further remedial measures. Even Deputy Commissioner, Panipat has 

suggested remedial measures. Let such remedial measures be taken 

forthwith. The Joint Committee of CPCB, State PCB and NEERI may 

verify the latest status of compliance within one month and give its 

fresh report. The Nodal Agency will be the State PCB. The report may 

be furnished by email at judicial-ngt@gov.in by 31.01.2020.  

 

 
List for further consideration on 17.02.2020. 

 

 
Adarsh Kumar Goel, CP 

 

 
S.P Wangdi, JM 

 

  
K. Ramakrishnan, JM 

 

 
                                   Dr. Nagin Nanda, EM 

 
  

                                  Saibal Dasgupta, EM 
 

November 26, 2019 
Original Application No. 738/2018 
SN 

 









































HARYANA STATE POLLUTION CONTROL
BOARD

 SCO-55, Sec.25, HUDA,
Panipat Ph. 0180-2672037 

 E-mail: hspcb.pkl@sify.com
                                                                                    

 
 To.
                M/s :Panipat Oil Refinery and PX PTA Petrochemical ,IOCL
                Village-Baholi Dist-Panipat 132140

                                                                                    
Subject: Grant of consent to operate to M/s Panipat Oil Refinery and PX PTA Petrochemical
,IOCL.
              Please refer to your application no. 6796558 received on dated 2019-07-24 in regional
office Panipat.With reference to your above application for consent to operate,M/s Panipat Oil
Refinery and PX PTA Petrochemical ,IOCL is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313105619PITCTO6796558 Dated:25/07/2019

Consent Under  BOTH

Period of consent  23/07/2019 - 30/09/2021

Industry Type  Oil Refinery (mineral Oil or  Petro Refineries)

Category  RED

Investment(In Lakh)  2795883.0

Total Land Area(Sq.
meter)

 7446216.0

Total Builtup Area(Sq.
meter)

 5139508.0

Quantity of effluent

1.	Trade  6120.0 KL/Day

2.	Domestic  1000.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Reuse and recycle

2.	Trade  Drain

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. phenol 1 mg/l

4. sulphide 2 mg/l

5. Cynaide 0.2 mg/l

6. pH  6.5-8.5

7. flouride 5 mg/l

8. TSS 100 mg/l



9 .  H e x a v a l e n t
c h r o m i u m

0.1 mg/l

10. Total Chromium 2.0 mg/l

Number of stacks  44

Height of stack

1. HRSG1 60 mtrs

2. HRSG2 60 mtrs

3. HRSG3 60 mtrs

4. HRSG4 60 mtrs

5. HRSG5 60 mtrs

6. CPP UB1 173 mtrs

7. MSQ1 60 mtrs

8. MSQ2 60 mtrs

9. CCRU 70 mtrs

10. CCRU NHT 70 mtrs

11. CCRU Reformer 60 mtrs

12. DHDS 60 mtrs

13. OHCU 65 mtrs

14. RG OHCU 65 mtrs

15. FCC heater 60 mtrs

16. FCC incinerator 100 mtrs

17. old SRU 200 mtrs

18. VBU 198 mtrs

19. HGU 50 mtrs

20. HCU 60 mtrs

21. DHDT1 60 mtrs

22. DHDT2 60 mtrs

23. PDS 60 mtrs

24. PX iosomer 56 mtrs

25. HGU 76 60 mtrs

26. HGU77 60 mtrs

27. PX CCR 100 mtrs

28. Px Xylene 78 mtrs

29. CPP VHP1 173 mtrs

30. CPP VHP3 126 mtrs

31. PTA FCPH 60 mtrs

32. PTA TO 50 mtrs

33. CPP VHP2 160 mtrs

34. CPP UB2 160 mtrs

35. DCU Heater 1 60 mtrs

36. New SRU 60 mtrs

37. Px VHT 50 mtrs

38. Px Tatury 60 mtrs

39. PTA HO 50 mtrs



40. Unit 57 NHRU 50 mtrs

41. BBU heater 60 mtrs

42. AVU CDU 53 mtrs

43. VDU NSU New old 100 mtrs

44. VDU AVU NSU
New

100 mtrs

Emission parameters

1. NOX 450 mg/m3

2. NOX 350 mg/m3

3. SOX 1700 mg/m3

4. SOX 50 mg/m3

5. Nickel and vandium 5 mg/m3

6. Hydrogen sulphide 150 mg/nm3

7. sulphur content in
liquid fuel

1 mg/nm3

8. CO 200 mg/nm3

9. CO 150 mg/nm3

10. SPM 100 mg/m3

11. SPM 10 mg/m3

Product Details

1. SKO 2157 Metric Tonnes/day

2. ATF 3448 Metric Tonnes/day

3. DHPPA 32 Metric Tonnes/day

4. HSD 19189 Metric Tonnes/day

5. Bituman 874 Metric Tonnes/day

6. MSE IV 4613 Metric Tonnes/day

7. Furnace oil 1207 Metric Tonnes/day

8. sulphur 488 Metric Tonnes/day

9. RPC 2547 Metric Tonnes/day

10. HSD E IV 17716 Metric Tonnes/day

11. Winter Grade HSD 25 Metric Tonnes/day

12. LPG 2097 Metric Tonnes/day

13. FO 678 Metric Tonnes/day

14. Benzene 69 Metric Tonnes/day

15. PTA 1047 Metric Tonnes/day

Capacity of boiler

1. TPS VPH Boilers (3
nos.)

107900000 Kcalores/hr

2. TPS utlility boilers (2
nos.)

143900000 Kcalores/hr

Type of Furnace

1. AVU1 CDU Heater 85.7 MMKcal/hr

2. AVU1 VDU 37.9 MMKcal/hr

3. AVU1 NSU 9.4 MMKcal/hr

4. OHCU RGH 27.1 MMKcal/hr



5 .  O H C U  s t r i p p e r
R e b o i l e r

24.2 MMKcal/hr

6. OHCU product 11.2 MMKcal/hr

7 .  O H C U  V a c c u m
C o l u m n  R e b o i l e r

4.5 MMKcal/hr

8. CCRU NHT Reactor
Preheat

4.1 MMKcal/hr

9. CCRU NHT Stripper 4.1 MMkcal/hr

1 0 .  C C R U  s t a n
R e b o i l e r

4.7 MMKcal/hr

11. CCRU Reeformer
Rector 1 preheater

6 MMKcal/hr

12. CCRU Reformer
reactor 3 preheater

13.5 MMKcal/hr

13. CCRU Reformer
Reactor 1 preheater

6 MMKcal/hr

14. CCRU Reforemr
Reactor 2 preheater

11.2 MMKcal/hr

15. RFCC Feed Furnace 11.8 MMKcal/hr

16. DHDS furnace 5 MMKcal/hr

17. HGU Reformer 79.8 MMKcal/hr

18. BBU Furnace 3.6 MMKcal/hr

19. AVU2 CDU Heater 94.3 MMKcal/hr

20. AVU2 VDU HEater 37.2 MMKcal/hr

21. DHDT Train 1 6.8 MMKcal/hr

22. DHDT train 2 6.8 MMKcal/hr

23. HGU 76 PDS 3.5 MMKcal/hr

24. HGU 76 Reformer 180 MMKcal/hr

25. HGU 77 Reformer 180 MMKcal/hr

26. HCU FRac Heater 37.4 MMKcal/hr

27. HCU RHG 28.6 MMKcal/hr

28. DCU Train1 45.3 MMKcal/hr

29. DCU Train 2 45.3 MMKcal/hr

30. MSQ NHT 3 MMKcal/hr

31. MSQ GDU Prime G 2.3 MMKcal/hr

3 2 .  P T A  F i r e d
combuster preheater

17 MMKcal/hr

33. PTA Hot oil heater 25.8 MMKcal/hr

34. PX NHT 4.7 MMKcal/hr

35. PX CCR 28.1 MMKcal/hr

36. Px Isomer 17.6 MMKcal/hr

37. PX Xyelne heater 95.3 MMKcal/hr

38. PX Tatorav 4.6 MMKcal/hr

3 9 .  R F C C  C O
I n c i n e r a t o r

35 MMKcal/hr

40. BBU Incinerator 6.5 MMKcal/hr

41. VBU 6.3 MMKcal/hr



                                                                                    
 

Regional Officer,  Panipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  

42. Old SRU 3.90 MMKcal/hr

43. SRU 26 12 MMKcal/hr

44. SRU 57 12 MMKcal/hr

45. HRSG 1 96.3 MMKcal/hr

46. HRSG2 81.5 MMKcal/hr

47. HRSG4 81.5 MMKcal/hr

48. HRSG5 81.5 MMKcal/hr

49. HSRG3 81.5 MMKcal/hr

Type of Fuel

1. Furnace Oil 1702 Ton/day

2. Gas 2234 Ton/day

Raw Material Details

Crude oil 41869 Metric Tonnes/Day



10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will comply with the conditions of order issued by Head Office, HSPCB vide
no. HSPCB/PC/2019/1870 dated 23.07.2019.
2. That the revised CTO is issued for the 23.07.2019 to 30.09.2021 under Water and Air Act
with permission to discharge into Thirana Drain as per permission granted by Head Office vide
order dated 23.07.2019.
3. That unit will recycle the treated effluent from ETP I and ETP II plant and will not discharge
the same inside and outside the premises.
4. That the unit will install Electromagnetic flow meter on the final outlet of the PX-PTA plant
leading to Thirana Drain and maintain logbook for the daily discharge shown in the flow meter
and will submit copy of logbook on monthly basis to Regional Office, Panipat.
5. That the unit will not discharge any effluent inside or outside the premises except 255 m3/hr
effluent of the treated effluent from PX-PTA plant into Thirana drain and will comply with the
standards prescribed as per Environment (Protection) Rules, 1986 for Petrochemical (Basic &
Intermediates) units.
6. That the unit will conduct the feasibility study of ZLD from PX-PTA section within the
period of 18 months as per undertaking of the unit and will submit the technical feasibility
report accordingly to achieve the ZLD from PX-PTA section.
7. That the unit will comply with the action plan already submitted to the HSPCB as per time
frame mentioned in the action plan (long term) and will submit te monthly report in this regard
to RO, Panipat and Head Office, HSPCB.
8. The unit will comply with the directions issued by the Hon'ble NGT in OA 738/2019 &
other legal forms.
9.That after obtaining permission for discharge  of PX-PTA plant effluent into Thirana Drain
unit will submit monitroing report of treated effluent from PX-PTA ETP form NABL and



MoEF&CC affiliated laboratory.
10. That the unit will maintain and operate their ETP's regularly and efficiently to keep all the
parameters within prescribed standards.
11. That the unit will submit permission from irrigation department for discharging its treated
effluent as per standard prescribed under Environment (Protection) Rules, 1986 into Thirana
Drain.
12. that the unit will submit the calliberation certificate of the online Continuous Effluent
Monitoring System installed on the outlet of the PX-PTA Plant within 15 days and ensure the
connectivity of the OCEMS with CPCB and HSPCB.
13. That the unit in case of mixed fuel (gas and liquid)use, the limit shall be computed based
on the heat supplied by gas and liquid fuels.
14. That the unit will not increase its production capacity and will not made any expansion
within existing plant without prior permission of the Board.
15. That revised CTO is being issued in the name "Panipat Refinery and PX-PTA of
Petrochemical Complex" to indicate that the CTO so granted is of Panipat oil refinery and PX-
PTA plant while earlier CTO was in the name Panipat Refinery which was not indicating the
PX-PTA Plant in previous CTO and is in supersession of previous CTO issued by the Board
vide no. 313105617PITCTO3530800 dated 13.06.2017.
16. That the unit will deposit the balance consent fee as per schedule, if any.
17. That the unit will submit the compliance of the conditions of consent to operate granted by
the Board.
18. That in case if the unit is found violating the above the mentioned conditions appropriate
action will be initiated against the unit as per legal provisions.

 

Regional Officer, Panipat

Haryana State Pollution Control Board.

Bhupinder Singh Digitally signed by Bhupinder Singh 
Date: 2019.07.24 21:53:41 -07'00'
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